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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEE%é)
AT HYDERABMD
0.A. NO, g58 OF 1997
DATE OF ORDER : 5.8-1998

BETWEEN 1
Ramanna ) : sae Applicant

AND

\

1. The Director General Telecom,
(representing Union of JIndia),
New Delhi 110001,

2. The Chief General Manager
Telecommunications, A,P.,
Hyderabad 500 001,

3. The Telecom, District Manager,
Mahabubnagar - 509 050,

4, The Sub-Divisional Officer,
Telecom., Gadwal 509 125

es e Respondents
Coﬁnsel for the Applicant - Shri C, Suryanarayaﬁa
- Counsel for the Respondents - Shri V. Bhimanna
' Coram-: |
The Hon'ble Shri H, Rajendfa Prasad - Member (A)

The Hon'ble Shri B.S. Jai Parameshwar = Member (J)
(Order per Hon'ble Shri B,.S. Jai Parameshwar, Member (J))

Heard Shri C, Suryanarayana, lLearned Counsel for the

Applicant and Shri ' V. Bhimanna Learned Standing Counsel

for the Respondents,

The Applicant was initially engaged;as‘Casual Mazdoor
on 1.4,89 “« He was confinued in service upto 31,10.1990,
He was retrenched from service w.e,f., 1.11.1990 « The
Applicant‘submits that bis termination was against the
decision of the Principal Bench of this Tribunal in O.A, No.
529 of 1988 decided on 4~5-1988 and that the same was also

against the principles enunciated hy the Hon'ble Supreme
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 M.A, No. 654/97 on 15.7-97 ., At the time of'disposal

_the Applicant and efforts are being made to re-engage him

P

Court in Daily Rated Casual Labour in P & T,Vs Union of
India and Cthers reported in AIR 1987 SC 2342, Subsequently,
R=2 gave. instructions in his letter . " Mo, TA/IC/5-190/
95 dated 1.4.1997 imposing a han on engagement of: casuél
labourers amgd and consequentially retrenchment notice

Notice Mo, E.#l/bM/94;97/B4 dated 15-04-97 was lssued

to the Applicant,

The Applicant has filed this 0O.A. challenging the
order No. TA/LC/5-190/95 dsted 1.4.1997 passed hy R=2,

ordey No. E,1-60/I11/96-97/19 dated 11,4.1997 passed by

R-3 and the consequential retrenchment Notice o, E.41/CM/94-S

dated 15.4.1997 issued by. the 4th Respohdent, to guash
the same and consequently direct the Respondents to
. v\’t\l-(ab\/ {W.f

continue him in service and grant him all bénefits withadd

consaequential and incidental to the same,

By order dated 23,5.1997, this Tribunal passed an
Interim Order directing the Respondents to consider re-
engaging the Applicant, if ény work was available, 1t
was further observed that any such re-engagemernt should
not, however, confer any right on the Applicant to claim
continuitv of service and his rights, claims, and fuﬁure
serv ice ~ benefits - if any, should be subject to the

cutcore of this 0.A,
While the O,A, was pending the Applicant filed

of the M.A,, the Learned Standing Counsel for the Respondents

submitted thot the T,D.M. has been advised to re~engage

as soon as possible, at any rate within about 7 days,

It is now submitied by the Learned Counsel for the

Applicant that lhn Appllcant has been re-engaged by the
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the Respondents. He has been continuing as a Casual

\oor under the Respondents.

The very fact that the Respondents have re~-engaged
the Applicant, clearly suggests that there is work

in the Respondent's Department.

The Respondents shall not disengage the Applicant
so long as work in the Department is available and
further benefits - continuipy_of service, eligibility
for temporary status and regularisatioﬁ, for example ;
that may accruve to the Applicant on such re-engagement
shall be decided and determined aé-per rules and

jnstructions at the appropriate time,

Whth the above direction, the 0,A. i3 disposed

(B.S.Jal Parameshwar) (H. Rajendra Prasadi
Member ?’(J ) Member (A)

of, No costs.

DICTATED IN OPEN COURT

A D S U T vy — S alin L S — o —

veojs/=



pvm -

L COURT -
| : f
e

?

TYPED RY CHECKED BY

COMPARED BY AP?ROVED BY

IN THE CENTRAL ADMINISTRATIVETRIBUNAL
HYLERABAD BENCH AT HYLERASAD

i
STHCE
VICE-CHAT RMAN
D :

THE HON'EBLE MR.J

Al

THE HON'BLE MR.H.RAJENDRA PRASADsM(A)
4 - \ /‘ N

“The Wo'wlp py-R S Joupovo WOhuan . M
"DATED: q~ -R -1998. | ' |

OR%EF/JUDGMENT. i

M A./R.A./CoANO. 4 | o
in ‘
6 1
0.4a.No. 5"8/) q7
T.2.No. © Nwep. )

Admitied and Interim',directions
issued. |

Allowed. i
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Disposed of with directions

Dismiksed. .
Dismibsed as withdrawn,

Dismifsed for Default. P
Ordexed/Re jected,

 No order as to costs,.
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